
CENTRAL AOrilNISTRATlVt TRIBUNAL
^ principal BENCH:. MEU DELHI

O.A. No.18/90

Neu) Delhi this 27th Day of May 1994
, Hon'ble Hr, 3.p, Sharma, flember (j)

Hon'ble Tlr, B^K. Singh , [Member (a)

Shri P.C, Gupta,
SON of Shri Parti Ram Guota,
Senior Chemical Assistant,
Archaeological Survey of India,' ,

I 3anpath, Neu Oelhi-110 Oil. ... Applicant

(By Advocate Shri Ashish Kalia)

I Us.

1» Director General,
Archaeological Survey of India,
3anpath, Neu Delhi.

I 2. Shri S.K. Singh!^
Assistant Superintending

[ Archaeological Chemist,
i Archaeoloigical Survey of India,
I Patna Zone, Patna

3. Shri P.S. Gupta, A.S.A. Chemist,
Arch. Survey of India,
Agra.

4. Dr. R.P. Singh,
A.S.A. Chemist,
Archaeological Survey of India,
Delhi Zone, Delhi. ... Respondents

(By Advocate J Shri U.S.R. Krishna)

ORDER (Oral)

Hon'ble Hr. 3.P. Sharma. I^lember 3

The applicant is Sr. Chemical Assistant in

Archaeological Survey of India and assailed the seniority

list as on September 1989 of Sr. Chemical Assistant uhere

his name uas not show in the seniority list though he

had been uorking on ad hoc basis on the post uith effect

from 25..10.19B2 having been rBcommended by a Departmettal .

promotion Committee alonguith others. He has prayed

for giving the proper place, in the seniority list on the

post of Sr. Chemical Assistant and be given further

consequential (Dromotion,
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Th£2 Respondebts contested the application and denied

the averments made by the applicant stating that the

D.P.C, held on 18.2.1932 recommended four names in

uhich the name of the applicant uas not present.

Secondly,- the recommendation of the DPC uas reviewed

again on 18,2.1902 as earlier DPC did not take into

consideration of 9 eligible candidates' ACRs. A reuieu

DPC took place on 9,9,1932 'ufaen one more post fall

vacant and candidates uiere recommended on ad hoc basis

for five vacancies. The name of the applicant uas at

Serial No. 2. It was subsequently found that every DPC

held as said above did not calculate the year-uise

vacancies and tha list of candidates falling uiithin the

zone of promotion in accordance with the number of

vacancies for each year. A fresh DPC, therefore, uas

held on IB.6.1986 and for the year 1980, 2 persons

for the year 1931, one person for the year 1932, 2 persons

uere recommended. The applicant uas not recommended

as he uas not uithin the zone of consideration for

promotion to the post of Sr. Chemical Assistant

A meeting of tte DPC uas hi;ld on 6.'&.1990 and for the

year 1984 one person,for the year 1985 3 persons, for

year year 1937 one person, for tha year 1988 onsperson,

for tha year 1989. one person and for the year 1 990 four

persons uere recommBrided and tha name of the applicant

uas at Serial No. 3. Thus, though the applicant uas given .

ad hoc promotion uith effect from 25.10.1932 he could

according to rules and by properly constituted DPC

could get promotion to tha post of Sr. Chemical Assistant

only on the recommendation of the DPC, hald on 6.4.90.

Thus, according to the respondents the name of the applicant

uas not to be shouo in the seniority list as on September

1909.

2. Applicant has also filed the rejoinder reiterating

the same facts.
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3. Ue have heard Shri Asish Kalia, learned counsel

for the applicant and Shri Krishna» learned counsel

for the respondents. Ue couldn't find any merit in this

application and in this connection the applicant uas not

in the zone of consideration for promotion in any of the

years before the year 1990, He.uas not reverted, of course,

but the promotion uas irregular and not according to the

guidelines for recommending promotion by the D.P.C,

In view of this the applicant should not hav/e any grudge.

He has been given a due place on the post of Sr. Chemical

Assistant, The learned counsel for the applicant could

not show that any of the junior to the applicant on the post

of Chemical Assistant has become senior to him on promotion

to the post of Sr. Chemical Assistant, The applicant cannot

get any seniority over his seniors as nons of them has since

been superseded . If a panel has been drawn inadvertently

and irregularly the persons so empanelled cannot drau any

advantage of seniority except that, of their posting they

rightly got a higher pay for- the post to uhi ch the persons

uere irregularly grot promotion,

4, , The application is, therefore, dismissed as devoid

of merit,
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cb; ^~S~inqh)'
[Member ( aJ

*r'Uttal-^-

(3. P. Sharma)
Member(3)


